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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 28% March, 2017. :

L. A. BILL No. 10 of 2017

A BILL FURTHER TO AMEND THE DENTIST ACT, 1948 IN ITS
APPLICATION TO THE STATE OF ANDHRA PRADESH.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-eighth year of the Republic of India as follows :-

1. (1) This Act may be called the Dentist (Andhra Pradesh Cofn*:mfmggg
Amendment) Act, 2017. :

(2) It shall come into force on such date as the State Govern-
ment may, by notification, appoint.

2. In the Dentist Act, 1948, in section 27, for sub-section (1), the A"’e”‘;"-“i,"tz gf
following shall be substituted, namely :- G Act 16 of

'(1). Subject to the provisions of this section, an elected or e

nominated member shall hold office for a term of five (5) years
from the date of his election or nomination

B-10/17 F1 : [1]
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STATEMENT OF OBJECTS AND REASONS

According to section 27 (1) of the Dentist Act, 1948 (Central Act No. 16 of 1948),
subject to the provisions of this section, an elected or nominated member shall hold office
for a term of five years from the date of his election or nomination or until his successor

has been duly elected or nominated, whichever is longer.

Taking undue advantage of the above provision of section 27 (1) of the said Act,
the elected and nominated members are continuing for long years.

Now, therefore, the Government have decided to amend the section 27(1) of the
Dentist Act, 1948 suitably in its application to the State of Andhra Pradesh.

This Bill seeks to give effect to the above decision.

Dr. KAMINENI SRINIVAS
MINISTER FOR HEALTH, MEDICAL EDUCATION &
FAMILY WELFARE .
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MEMORANDUM REGARDING DELEGATED LEGISLATION
= =N UELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue notification in respect of
the matters specified therein and generally to carry out the purposes of the Act. All such
notification issued, which are intended to cover matters mostly of procedural in nature are
to be laid on the table of the both Houses of the State Legislature and will be subject to
any modifications made by the Legislature.

The above provision of the Bill regarding delegated legislation is thus of normal
type and mainly intended to cover matters of procedure.

Dr. KAMINENI SRINIVAS
MINISTER FOR HEALTH, MEDICAL EDUCATION &
FAMILY WELFARE.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Dentist (Andhra Pradesh Amendment) Bill, 2017 after it is passed by both the
Houses of the State Legislature, may be reserved by the Governor for consideration and
assent of the President under article 254 (2) of the Constitution of India.

Dr. KAMINENI SRINIVAS
MINISTER FOR HEALTH, MEDICAL EDUCATION &
FAMILY WELFARE.

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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